FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SLIMLINE REALTY PRIVATE LIMITED OPERATING IN REAL ESTATE
SEGMENT AT MUMBAI AND JHANSI
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Sr. No. RELEVANT PARTICULARS

1. Name of the corporate debtor along with | Slimline Realty Private Limited
PAN & CIN/ LLP No. CIN: U70200MH2007PTC167129

PAN: AAKCS6639Q

2, Address of the registered office Office of corporate debtor: 507, 5th Floor,
Vyapar Bhavan, 49, P.D' Mello Road, Carnac
Bunder, Mumbai, 400009, Maharashtra, India

& URL of website Not available

4. Details of place where majority of fixed | Block Babina, Mouza Dongri, Pargana, Jhansi,
assets are located Uttar Pradesh- 284401

5. Installed capacity of main products/ | Not Applicable
services

6. Quantity and value of main products/ | As per latest available Financial Statement for
services sold in last financial year F.Y. 2022-23

Quantity: Nil
Value - Nil

2 Number of employees/ workmen Nil

8. Further details including last available | Details can be sought by sending request to
financial statements (with schedules) of | Resolution Professional at
two years, lists of creditors are available | cirp.srpl @rediffmail.com
at URL:

9. Eligibility for resolution applicants | Details can be sought by sending request to
under section 25(2)(h) of the Code is Resolution Professional at
available at URL: cirp.srpl @rediffmail.com

10. Last date for receipt of expression of 23-08-2024
interest

11. Date of issue of provisional list of 02-09-2024
prospective resolution applicants

12. Last date for submission of objections to 07-09-2024
provisional list

13. Date of issue of final list of prospective 17-09-2024
resolution applicants

14. Date of issue of information 22-09-2024
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants

15. Last date for submission of resolution 22-10-2024
plans

16. Process email id to submit Expression of cirp.srpl@rediffmail.com
Interest

NOTE: The Hon’ble NCLT, Mumbai Bench, via order No. IA 3424/2024 in C.P. (1B)/1007(MB)2023
dated 04" July 2024 (received on 19 July 2024), has issued an order for the replacement of the Interim
Resolution Professional and the appointment of NPV Insolvency Professionals Priva i

Resolution Professional of the Corporate Debtor.

(Formerly Known as Mantrah Insolvency Professionals Private Limited)
Through its Director — Mr. Mohit Bipinchandra Adatiya

Appointed as Resolution Professional

In the matter of Slimline Realty Private Limited

IBBI Reg. No.: IBBI/ IPE-0040/1PA-2/2022-23/50021

Email for Correspondence - cirp.srpl@rediffmail.com

AFA validity up to: 14.01.2025

Date: 24" July 2024
Place: Ahmedabad
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N * - SAVE HOUSING FINANCE LIMITED
‘ Utkarsh Small ALELTCEE nk la-cﬁ m gm BOI :}'_.. Fu:sni.rsl‘iliun {Formerly known as NMew Habitat Housing Finance & Development Limited
/ i 3 -' Office: Unit No. 761, 7th Floor, Vegas Mall, Plot No.DE6, Sectar-14,
Aapki Ummeed Ka Khaata Bank 'n'f I“dla A T e Dwarka, Mew Delhi-110075, E-mail: info@newhabitat.in, Infoi@savehflin
- - O b At H ¥ o ek T : Lot ) 1 [l
(A Scheduled Commercial Bank) Wh as Th P the Auth ad Offic f the Bank of Indi Aot the Secirizal d Web : www.savehfl.in, Mob: +51-2993634526
: : = APy | LI T LD e AN L eI R P LY la under he kol NMOTICE UNDER SECTION 13 (2) OF THE SECURITISATION AND RECONSTRUCTION OF THE
Zonal Uﬁlﬂfiﬂs-E'ﬂ'{? r-]? F_Fr'??l F“:IP'. I'll'ri'lﬂhﬂ'l'lf_ ”ﬂzﬂéi_lfhgéﬂﬂfh' Bazaar, Reconstruction of Financial Assets and Enforcement of Security Interest, Act 2002 and in exercise of FINANCIAL ASSETS AND ENFORCEMENT OF THE SECURITY INTEREST ACT (SARFAESI), 2002.
ear Mahavir Mandir, Varamasi — £ ] : 3 i - I recspect of kean avabed by balow manlaned Bain Ier-hafrerseers lrorm SAVE HOUSING FINAMCE LIMITED [Fi Iy kivtewin as Mewy Habilbat
Registered Office: Utkarsh Tower, NH - 31 (Airport Road), Sehmalpur, powers confemed under F.Jlar.trun 13 (2) read with Rule 3 of the Ee-::urlfrg,.' !n1f3rﬂsl {Enforcement) Rules EIIIIGIE. I_'“:u:ing rflni D:i:';;npma%:; ﬁ'm;;'mmr;f;:ﬁ Eciiie MP it bl thaiioned b o batarding i e moriiinc Bk, Wi o
Kazi Sarai. Harhua, Varanasi. UP-221 105 had issued a Demand Motice, calling bormower to repay the amount within 60 days from the date of receipt of Ia:,..-su'ltleelug:l; 'I:i EE;-I. m:l:imrluliue 'J.‘s':EE:Ii;ﬂ‘l‘a?_:E: E-"'.::III;' 5-i:-jui|isu|iu».Ianu;et;kumu-::-ul.ur||.5r”i1|-.mu:ia!a'tiggu|= E'"J.j Enfesrcapment of the 5.2;-_.:..19
1 18 il - . - : migres 1S =57, 2002 oy W wi indicas rintanlicn i p g o RO wrad onora of vo s BEClion
PUBLIC NOTICE same, The borrower having falled to repay the amount, nolics s hereby given to the borrower and the public 1314) af the SARFAE SFACL in Gase 0 yeu tals 1 pay e a_-.f[m:uﬁﬂuc arved beiaw 'A‘I:“:?llil'r:é?i?:;b i it you St ot .:jsu?..:lglrljl ‘.ti'ﬁ.?'i.s. sest aul
o1 Ot et 1o i Bank ot o Maso0t & Preescrat (o Brancnes | | TLEETE73 that the undersigned has taken possession ofthe propertyfies described herein belowin exercise | e e biting e poxseasion e ucton not.secioniaty i abervise, 45 EQUad it o SARFAESTAC, e SAVE HOUSING
G.g 1r“:ufn'llllint.'i p vﬁglnlajl I T8 DEn t;3'[|[!;> IIFEEII.':'IJF ﬁmag& -'11'!].1'-". anama i rElrll.':--f!.'1'l of powers conferred on him under sub-section 13 (4) of the Act read with rule B of the Security Interest FINANCE LIMITEDY Secured cradior may also publish your pholograph, Datails ara haraunder:-
LSRR FRER TN NG M MM WG 1 STRRE RIS R0 B ATt TR W 1 Enforcement Rules, 2002 on the dates mentioned hereunder. The borrower in particular and the public in Sr.{ Nama of the Borrowers/Co-Borrowers [Date of Demand Drotails of
redaemed by the borrowers despite our multiple notices will be auctioned on Tuasday B A ] PR = ; : P p No{ and Date of NPA { Notice, Amount Secured Assets
30/07,2024 at the branch premises of the Utkarsh Small Finance Bank general Is heraby cautioned not Lo deal with the propertyiies and any dealings with the properyfies will be | Outstanding
= LE LN F <l LERES L | . = F
to the cha ft n entioned t and intarest thereaon ; 1. | Loan Account No. HSGN/HEAILUCA9Z2/0004 have been classilied) 1200772024 | M thal peace & parcel of Residenlial House &
ar. | Loan No. Name Loan Date Loan  |Gross Weight e uﬂi jon 13 fnd sopriivons P‘IE kel NPA on (31162024 1. RAKESH GUPTA S1O RAM SWARDOP| Rs.14,16,282/- |construciions Bult on Khasra No-2141 ka Minjyrmia
Na Amount (Bms) attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, GUPTA, 2. SARDJ GUPTA W/O RAKESH GUPTA & 3. ROHIT Rakbe-700 Square Feal yani 65.055 Square Meter
3 - toredeam H'IE' EEEI.II'E[I assels, GUPTA 50 RAKESH GUPTA Rio - 2141 Sarg Bhawan, Hans Kheda siuated al Vélage-Parm, Ward-&lam Magar,
1 £97 | JERE Fara, (Maar Hana Kheda Police Chowkl), Lucknow UR226011 Alse Lucknow, ULF-226001
1aﬁﬁég?$n oatyam Kesharwani |16-11-2023| ¥ 63,784 22.65 Descri Ptiun of Amount ols as at | Kolhi Mo, 13, 4 P.Son Road, Sudama Pur, Charbiagh, Lucknow, Boundary - East : Plal Smt, Premiata & Dipk
J 5 Name & Address Immovable property mentioned in the LLE-Z26001 Alss 8l tHousa Bullt on Khasra Mo-2141 Min, situated at Wasl © 13 feat wids Road
Beanch Address: Utkarsh Small Finance Bank Ltd, Ground Floor, House No. 101, Ward .| of the Borrowers Notice u/s 13(2) Village-Para Ward-Alam Nagar, Lucknow, U P-226001 Office Add Nosth - Plot Adarsh Kismar
No. 8, r'-lES.-’."!L"I'IH}' Mandif Dﬂl'lhil'l[la“‘-j. Mirzapur, UP PIN-231001 INo. a Guarantnrs mnﬂtgr?;gzggpmer of Ef;‘;::s?::l“ﬁgﬁi - ;f;ur.nta Tea Stall, L-;ataﬂr-c. ;.:I;E;;TEI:HH:::“IG;u:-j:r_:‘;l_lr-n:.;I:. IL: e '::uulh I;'Inl;mt.:-:::am Dhwawadi
r DanN ACCouUmn ] | i | A4 thal peace and parcel of Araz Mo 30, {maasuring
£ | 133273000 Akash Yaday  |03-01-2023( 2.55200- 19,69 BRANCH: Dubagga NHS/N/HEAIGORM022/0004 have besn classified WP% on| Rs.13.231480- |182.06 Sq. Meters MauzaBharauki Bazar (Nagar
= Siddiki - Mohalla Abubakat Mager, Bharaud Bazer, Polica Station Tehsil & District Deoria. Utar Pardesh-274001
Beanch Address: Utkarsh Small Finance Bank Houss no 426, Ground Floor Sardar| | 1 |Borrower: Mr. | Allthat part and parcel of the property consisting of all | ¥ 12,67,454.64 ::Lmr': ”i““i;,",”"”;”{" lITnl 274001 ﬂ‘l.f:‘ii : P;in;..l'lllnﬁn:l;:l.ﬂ':r:n_ e i:::—.:- Pt o I.':h.-m:r-_rltln-a
¥ istil 1 & et i J i ilA 3 2 i 8- Frmar chodl, Destrict Daora, UL 274001, Also ;o Hi 4 Wasl chi Seda
Eﬂﬁ:l nru;aergaﬂﬁg.ul;.nes.. PO-Allahabad, District - Allahabad (Prayagraj). Uttar Pradesh, I'I;I anoj ;;Fu mMa r ll:gg;jE&FEi-u:rlm?gI; fe?ﬂted;'; Mﬁagé :, ngammmft}i rf{c:. +ﬁ:1[:t.g!*:asfg5& “?Lh;_e-r M kéohe. Nowt Soralh Mandir Dearia, U2 278001 Al st oot il N
T - ajpai 0 Fil5 . Part of Plot No. , Khasara No. a I t Arazl No30, situated at Mauze-Sharaul Bazer (Nagar Bahas) South : Zemin Nandlsl
Thaose desirous of participating in the auction will have 1o pay an amount of Rs. 5,000 Chandra Kumar | Min, Village Bhuhar, Ward Haiderganj, District, 27.09.2021 i g5 bl cedlgittsi it Sl e DR i R
lor S_.PH & Rs. 5000 for SN, 2 also as EMD by EQ.-'IJ.T.-'E_-'._JEJ,. Bank reserves the right Bajpai. Lucknow-226001, Area: 83.61 Sq. Mir. or 900 Sq.Ft.., | Demand Notice Vilage BarwamirChapor, Deoda, UP. 274001 2. RIZWANA|
to '.\'lthhnll:l-'n:ahnfEi-'pus‘.pnne or vary the terms and conditions of the auctions without within the registration sub district and District dt. 18.04.2024 Hr::ﬂ":: ,‘:'ff;,:j“;i,'_:u,ﬁf,’“é‘fgfuff"L'."“:“??’;_’;}?“"“““ il
any reasons thereof, : : : - — — '
J e/ Lucknow, Boundaries: East: Flot of Ramdeen, Fﬂ;fﬂzﬁ'-;:]??ﬂ;;ggﬁﬂ 'I;e abmen’egh-:-r.—z-:l t-q;urm--!l_lr-s.'cu-Mrr.-.elm are advised (1) to collpel lﬁamg-rﬁl patce fram the Jn-:le-fa.--;nlr:-:l I'-::-wu gnd comphate d:'._jarla ?_:'-2
s ' ¥ - . 12] o pay the balance sutsianding amownt alorgpaith inberest and coss afc, wishin GO days fram the dadte aof nolice refemoed o above (o av urthigs
Date: 24/07/2024 Manager West: Road, North: House of Sanjay Yadav, South: - £3.07. 'ﬁiﬁgnm% Eﬁf!'_ﬂ_ﬂ_E_E\Ef-‘:'_E-_ﬁJ_"'ﬂl._ 3 3 ay @ o
Place: Uttar Pradesh For The Utkarsh Small Finance Bank Ltd. RestLand of Seller DATED: 24/07/2024, PLACE: LUCKNOW, U.P. AUTHORISED OFFICER, SAVE HOUSING FINANCE LIMITED
2| Borrower: Mrs. | Allthat part and parcel of the property consisting of all T317.722.93
Seema Srivastava | Land & Building situated at Flat No. 9/43, Pocket A, | + Interest & Dihfﬂl‘
; i ; : expenses w.e.f
epitocts Sivastava, | Distict Lucknow 225003, Boundariest On Top: | 28:06.2023
INVITATION FOR EXPRESSION OF INTEREST FOR il : : i b 89 ' POSSESS'ON NOTlCE
SLIMLINE REALTY PRIVATE LIMITED Mr. Amit Srivastava | Terrace, At Bql‘tum; 31, 2nd Floor, Adjoining: 44, D;“T‘HEH&NE%HET L § AXlS BANK LTD.
OPERATING IN REAL ESTATE SEGMENT AT MUMBAI AND JHANSI S/o Mr. Laxmi | 3rdFloor & Stairs. - EL . . =
der su 1) of reg Bankrupte : Narayan Srivastava, Possession Naotice Retaill Asset Centre: 1st Floor, G-4/5, B, Sector-4, Gomti Nagar Extension Lucknow, UP 226010.
g dt. 23.07.2024 Registered Office: “Trishul”- 3rd Floor, Opp. Samartheshwar Temple, Near Law Garden, Ellisbridge, Ahmedabad-380006.
B _ ~ RELEVANT PARTICULARS Date: 24.07.2024, Place: Lucknow Authorised Officer, Bank of India Whereas th_e under§ignec_j being the Authorized Officer of I-_\XIS BANK LTD. under tr!e Secur_itization and
L | Name of the corporate debaor Slimiing Realty Private Limited Reconstruction of Financial Assets & Enforcement of Security Interest Act, 2002 and in exercise or power
Eing with PAN & CIN/ LLP Mo. ClN: U0 O MHIOO T PICAE 7120 conferred under Section 13 (12) read with Rule-9 of the Security Interest (Enforcement) Rules, 2002
| | PAM: AWKCSEEI0N issued Demand notice under section 13(2) of the said Act. The borrower/s mentioned herein below having
2. | Mddrage of the registesed aflice Oifice of oorporate debaor: SO, Sth Floor, i o= - < failed to repay the amount, notice is hereby given to the borrower’s mentioned here in above in particular
Vyapar Bhavan, 49, PIY Malio Read, Carmac aﬂi G-H-q-]- . Bank of India, Zonal office:1” Floor, POSSESSION and to the public in general that the undersigned has taken Physical Possession of the property described
_ | Bunder, Mumbai, 400009, Maharaahira, india ' I___ Awasthi Complex, Near DM Chouraha herein below in exercise of powers confer on him under section 13(4) of the said Act read with the rule8
3. | LiRL of website | Not availabis . B kof | d‘ . 3 4 NOTICE of the Said Rules. The borrower’s mentioned here in above in particular and the public in general are hereby
4, | Details af place whene majonty of Block Babina, Mouza Dorgrl, Pargana, Jhansi, an D n Ia 7% Hardoi-241001 {I.IP}. Phone No.05852-297603 cautioned not to be deal with the said property and any dealings with the said property will be subject to the
I e e Py Whereas, The undersigried beirg the Authorisad Officer of the Bank of India under the Securitization Charges etc. on the amount mentioned ageinst each amount herein below. The Borrower(s)Co. Bortower (&)
| services S - _ o and Reconsiruction of Financia.! Assets and E'-'f‘:_'memem of Security Interest, Act 2002 and in exercise Mortgagor(s)/Guarantor(s) attention is invited to provisions of sub-section(8) of section 13 of the Act, in
&, | Quantity and valua of main produsts! | As per latest avadable Financal Statement for of powers conferred under seclion 13 (2) read with Rule 3 of the Securily Interest (Enforcement) Rules respect of time available to redeem the secured assets.
PG s NN il joar EL;?:E? 2002, had issued a Demand Notice, calling borrower fo repay the amount within 60 days from the date of Amt. Due as per
Valde - Nl receipt of same. The borrower having failed to repay the amount, notice is hereby given to the borrower Name of the Borrowers/ Description of the charged/ Datgelsn:r:::gn:gtice
I | Number of empiyees warkmen [Nl _ and the publicin general that the undersigned has taken possession of the property/ies described herein Guarantors/Address Mortgaged Properties Phveical P :
. | Further details mciuding st available | Details can be saught by sending request o halow in ax i I: BT r.nnf‘err don hirn nder "fl'.l etion .13 4':| fﬂ'l At read with 2 E fth yS|ca 08Session
financial staterments (with acheduies) | ResolutenProfessiona! &1 o ; SRR PEWELD iy WIS S rasu { OGO  ficd _E _ Date
of two years, lists of crediars ar tirpsrptEnediffmail.com secunty Interest Enforcement Rules, 2002 on the dates mentioned hereunder. The borrower in Anushri Gour (Borrower) W/o Amit Kumar R/o-1. Land/pro_perty admeasuring area 98:51 Rs. 6147428.00
| mailable stURL: . | - - particular and the public in general is hereby cautioned not to deal with the property/ies and any dealings House No. A-18 Jugaul i Narayan Nagar Laxmipur i| Sq.mt, situated at Flat No. 105, First | .o o 16 04 9099
et | oechacamesen &= || | with he property/ies will be subjectfo the charge ofthe Bank of ndia for merfioned amount and nterest Sabmapur T Lucknow UP. 226001, M2 L0, COU 0 S earmems | e
wilEaet | ekl thereon. The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, house Number 21/3/21 Ramayajee Puram,| o .'o/ -m Rabindra Palli Colony). | & Other expenses
10, Last date for rmeoeegt of espression | 23082024 inres pﬂ[:t oftime B?ﬂilﬂhlﬂi to redeem the secured assets. I’])(?g balgh tLl::(I:knOWBIU.PI;;\IZZG(gﬁ;OTlos. Fla\:v N(: Khasra No. 538 Ka Ga Shekhupur 16 04 2022
| of intarest | » ISt oo, BlockNo. » Rose ool | yasiala Lucknow. U.P. 226016. —
11. | Date of issue of provisional list of 02-09-2024 s Mame & Address Description of Immovable “,'?;:ﬁ::;dﬂﬁﬁe Apartments (mari Gold Apartments Maruti Puram | 5o nded as: East - Open Land, West - 18.07.2024
. &?ﬂtﬂ“zf;f::';i :-‘:_:.'r'?;.:'“m Y No of the Borrowers property mortgaged / Notice u/s 13(2) Rabindra Palli Colony), Khasra No. 538 Ka Ga| | obby, North - Flat No. 101/ Block C,
L4 dta nor IS5 HECTHONS | iki-L5i-2 .
: - & Guarantors Owner of the property Date of Demand & Shekhupur Kasiala Lucknow . U.P. 226016. South - Flat No. 104/ Block C
Iy il ISl - . - — —
TS e BB\ AL : Possession Notice Americ N Astos Medicament Private Limited| Residential Property Admeasuring | pe 44,87,259.49
prospective resalution applicants Branch: Shﬂhjahﬂ-npl.lf (Borrower) , Through It's Partners Avinash &| 2250 Sqg. Ft. Situated At House No. Rs. 16.44.296.36
14, | Date of issue of information | 2300 . 3 = . Others, Amitabh Mishra (Partner) S/o Sh.|221P, Plot No. 1163, Vaka Mauja | o' ,0’e7arr.
LD RO SRR O L Eu_rruwar.l’hl'rnrtgagm. %St |, SN, OF nesitenlia. propery lD.GEtEd at| ¥4,84,171.07 Ashutosh Mishra, Avinash Mishra (Partner) S/o|Basharatpur (west) Tappa, Kasba Rs. 12,27,955.00
and request far resalulion plans Ra}endrg Kumar Mehta S/o | Mohalla Ram Nagar Colony, Sha_hrat'lanpur, + Ir'ltéz_.?sl&u::ther Sh. Ashutosh Mishra all add. 220/ e Surya Bhawan | Pargana-haveli, Tehsil- Sadar, Dist- [ 850N .09.09.2021
__|to prospective resolutan spolicents | Late Shri Sukhdev Raj Mehta. | Area: 53.78 Sq.Mtr., Owner: Shri Rajendra arges Near Naveen Marriage House, Gita Vatika, New | Gorakhpur In The Name Of Vimla Devi. + interest
M e s 2. Shri Naresh Kumar Mehta | Kumar Mehta S/o Late Shri Sukhdev Raj | Demand Notice Dharam Pur, Gorakhpur UP- 273001, Vimia|Bounded as: East - House Of Heera | & other expenses
18 .Pr:_:-c:-.:ec.r, il il & subimit Expresision .i:ir|l..'=l|l|ﬁ'il¢‘1|]i|’|"lIi'1I|.I:I:II'I 5.!':] L.Elte Ehrf EUhth\; RE] Mﬂhtﬁ. Shfl NEFE-'E-I'I HIJITIHF ME-'I'ItH Sl'D Late dt- 25“"12”’24 Mishra (Guarantor) W/o Sh. Ashutosh Mishra II:laI;‘tl'Yveslf B I‘;ag?gAf(hur:OSh ghsrt][:a, 14092021
: : ; . orth - Lan ri Kishun, South -
L tsfee Mehta. Both R/o 49, Ram | Shri Sukhdev Raj Mehta and Smt. Neelam |possession Notice mo-l. BRYe SuTya Bnawan Nt Naveen| ead And House Of Jawahar Yada 19.07.2024
NOTE :The Honble NCLT, Murmbal Bench. via ordar No. 1A 3424/2024 In C.P MNagar Colony Shahjahanapur- | Rani Mehta W/o Shri Sukhdev Raj Mehta,, | dt. 23.07.2024 g ’ ’ '
(EY 1007 MBIZ02T dated D July 2024 {réceivad on T96h July 2024), has issuesd an onges Gorakhpur UP- 273001, R/o-2. House No. 221P,
far the replacement of the Intenm Resalution Professional and the appointmert of NPV 242001. (Sale Deed No. 4308 dated 17.05.2006 and Plot No. 1163, Vaka Mauja Basharat pur (west)
:-_1!;';';:':-::. Professionala-Private Limided 25 the Resalution Professional of the Comorats GUETE“tﬂHMﬂI‘thgDF: Smt. Sale Deed No. 38 dated 03.01 E':'DT] Tappa, Kasba Pargana-havell, Tehsil- Sadar,
IPE - NPV Insolvency Professlonaks Private Limited (Formerdy Known as Man?:'ai'; Neelam Rani Mehta W/o Late | Boundaries {35 per sale dEEd}: East: Gali Dist- Gorakhpur
Insolvency Professionals Private Limited) Shri Sukhdev Raj Mehta, Rio | 40" wide, West; House of Madan Lal Mehta, Date- 24.07.2024 Authorized Officer, Axis Bank Ltd.
Through its Director = Mr, Mohit Bipinchandra Adatlya Appointed as . . :
Resalution Professional In the matter of Slimline Realty Privats Limited ;2 - h'H: m Na E;E:m? olony gﬂi::; H{éaf_i -METUW- House of Legal heirs of
- IEE! Reg. Mo BBLAPE-OO0APA- 2/ 202 2-2 350021 anjananapLr= ; u ey =a) vlehta.
Er"ﬂ: 2:11 ’“': 2;":“' Emall for Corréspondendce - i:*n:..afplﬁ‘."mdurrn':ra. .u-;:T D 2; o7 Iﬂ;jd B Shahiah | A off g P
Ok PR AFA validity wp to: 14.01.2025 ate: 24.07. . Place: Shahjahanpur uthorised Officer, Bank of India
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St indian EXPRESS. (FORMERLY KNOWN AS POONAWALLA HOUSING FINANCE LTD) | Kishore Road, Hazratganj, Lucknow, Pin- 226001 Sale of secured immovable asset
a S S . f B & E-auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (the “Act”) read with Rule 8 and 9 of the Security Interest (Enforcement) Rules, 2002.
| — Notice is hereby given to the public in general and in particular to the Borrower/ Co-Borrower/ Mortgagor (s)/Guarantor(s) that the below described immovable properties mortgaged to Grihum Housing Finance Limited (formerly known as
FROM AMNYTHING T EVERYTHIMNG. Poonawalla Housing Finance Limited as the name Poonawalla Housing Finance Limited changed to Grihum Housing Finance Limited with effect from 17 Nov 2023 (Previously known as Magma Housing Finance Limited and
originally incorporated with name of GE Money Housing Finance Public Unlimited Company) (hereinafter referred to as the “Secured Creditor” as per the Act) , the possession of which has been taken by the Authorised Officer of Secured
Creditor in exercise of powers conferred under section 13(12) of the Act read with Rules 8 and 9 of the security interest (Enforcement) Rule pursuant to notice under section 13(2) of the Act.

Sy Registered Office: 602, 6th FLOOR, ZERO ONE IT PARK, SR. No. 79/1, GHORPADI, MUND-| E- -
GRIHUM HOUSING FINANCE LIMITED HWA ROAD, PUNE - 411036. Branch Off Unit: 1st Floor, Satya Business Park, 1, Nawal E-AUCTION - SALE NOTICE

<

C L A S S I F I E D A D D E P OT ( C A D ) The Secured Assets will be sold on “As is where is”, “As is what is”, and “Whatever there is” basis on 09/08/2024 through E-Auction. It is hereby informed to General public that we are going to conduct public through E-Auction platform provided at the
website: https://lwww.bankeauctions.com. For detailed T&Cs of sale, please refer to link provided in GHFL’s/Secured Creditor’s website i.e. www.grihumhousing.com
Book classified ads at your nearest Express S| Pr. . Nature of EMD EMD Propert Date and Known
s . . oposal No. Demand Notice Date and : - Reserve .. | Incremental perty :
Group’s authorised Classified Ad Depots No. Custon?er Name {A} Outstanding Amount {B} POSSiES}SIOH Description of Property {D} Price {E} (10%{ l?}f RP) Slal;rgs{sg;n Bid {?-ln} D?t:%eﬁ::gb} A J::Tlg :EJ} %’}f&'r'{‘g%is(“‘}f:ﬁ
i any
Loan No. Notice date: 08/01/2024 All That Pice & Parcel Of Plot No 15 Part : -
EAST HF/0043/H/21/1005 |Total Dues: Rs. 1418195.53/- (Rupees Over Khasra No 148 Semra Gaudi Faizul- Rfkjgélg’gggl Rs. 1,01,600/-
PATPARGANJ : CHAVI ADVERTISERS, Ph.: 9899701024, 1 59 Mohammad Fourteen Lakh Eighteen Thousand One| Physical | jahganj Lucknow Adm. 600.Sq.Ft. Yashika Lakh Sixteen (Rupees One Lakh | 0g/og/2024 02/08/2024 09/08/2024
22090987, 22235837, PREET VIHAR : AD BRIDGE COMMU- Aftab(Borrower) | Hundred Ninety-Five Paise Fifty Three Marrige Hall Pin Code- 226021 Bounded | Tnousand | O"€ Thousand Six | pefore 5pm| 10:000 | (11AM-4PM)  |(11AM-2PM)|  NIL
NICATION, Ph.: 9810029747, 42421234, 22017210, Saima Mohammad | OnlY) payable as on 08/01/2024 along with By:- East:- Other House, West:- Gali 7ft, only) Hundred Only)
SHAKARPUR : PARICHAY ADVERTISING & MARKETING (Co Borrower) interest @11% p.a. till the realization. | North:- Araji Land, South:- Plot Of Yadav Ji. |
. y ? The intending bidders/purchasers are advised to visit Secured Creditor Branch and the auction properties, and make his own enquiry and ascertain additional charges, encumbrances and any third-party interests and satisfy himself/herself/itself in all
Ph.: 9350309890, 22519890, 22549890 aspects thereto before submitting the bids. All statutory dues like property taxes, electricity/water dues and any other dues, if any, attached to the property to be ascertained and paid by the successful bidder.
The interested bidders are required to register themselves with the portal and obtain login ID and Password well in advance, which is mandatory for e-bidding, from auction service provider) C1 India PVT LTD. Address- Plot No-68 3rd floor Gurgaon
WEST Haryana-122003. Helpline l\flumber- 7291981124,25,26 Support Em?il id — Support@bankeauctions.com.fContact Person -Dharni P,(Emai)l id- dharefmi.p@c1 ipdia.cc;m 8(§n/tact No- 994818222f2.GPIease note that Prospective biddersé rgay avail
- - online training on e-auction from them only. The intending purchaser/bidder is required to submit amount of the Earnest Money Deposit (EMD) by way of by way of NEFT/RTGS /DD in the account of “Grihum Housing Finance Ltd", Bank-ICICI BANK
JANAKPURI : TRIMURTI ADVERTISERS, P_h -2 9810234206, LTD. Account No-000651000460 and IFSC Code- ICIC0000006, 20, R. N. Mukherjee Road- Kolkata-700001 drawn on any nationalized or scheduled Bank on or before 08/08/2024 and register their name at https://www.bankeauctions.com and get
25530307, KAROL BAGH (REGHARPURA) : K R ADVERTIS- user ID and password free of cost and get training on e-Auction from the service provider. After their Registration on the website, the intending purchaser/bidder is required to get the copies of the following documents uploaded, e-mail and sent self-
ERS, Ph.: 9810316618, 9310316618, 41547697, KARAWM- attested hard copy at Address: 1st Floor, Satya Business Park, 1, Nawal Kishore Road, Hazratganj, Lucknow, Pin- 226001 Mobile no. +91 9567626050 e-mail ID rahul.r1 @grihumhousing.com. For further details on terms and conditions
- . please visit https://www.bankeauctions.com & www.grihumhousing.com to take part in e-auction.
PURA @ GMJ ADVERTISING & MARKETING PVI. LTD., Ph.: This notice should also be considered as 15 days’ notice to Borrower / Co-Borrower/ Mortgagor (s)/Guarantor(s) under Rule 8(6) of the Security Interest (Enforcement) Rule-2002
SI?I:3A1GOA3I§{3 3 7_77 ’IVI IS?I'Z"I"}A‘ILs 3 :;35\7[)7\ZE REI? ?S_II(I)\ISGSS 3 TD? ) NIZE‘SA‘,I — év_: g;l Date: 24.07.2024, Place: Lucknow Sd/- Authorised Officer, Grihum Housing Finance Limited (Formerly Known as Poonawalla Housing finance Ltd)
9810538183, 9555945923, MOTI NAGAR : UMA ADVER-

TISERS, Ph.: 9312272149, 8800276797, RAMESH NAGAR :
POSITIVE ADS, Ph.: 9891195327, 9310006777, 65418908,
TILAK NAGAR : SHIVA ADVERTISERS, Ph.: 9891461543,
25980670, 20518836, VIKAS PURI : A AKAR ADVT. VIEDIA
Ph.: 9810401352, 9015907873, 9268796133

CENTRAL

CHANDNI CHOWK : RAMNIWAS ADVERTISING & MARKET-

ING, Ph.: 9810145272, 23912577, 23928577, CONNAUGHT

PLACE : HARI OM ADVERTISING COMPANY Ph.:

9811555181, 43751196
NORTH

TIS HAZARI COURT : SAI ADVERTISING, Ph.: 9811117748 FQQ

KINGWAY CAMP : SHAGUN ADVERTISING, Ph.: - ‘

9818505505, 27458589, PATEL CHEST (OPP. MORRIS

NAGAR POLICE STATION) : MAHAN ADVERTISING & MAR-

KETING, Ph.: 9350304609, 7042590693, PITAMPURA

(PRASHANT VIHAR) : PAAVAN ADVERTISER Ph.:

9311564460, 9311288839, 47057929 i
P ¢ pUSINESS.

CHATTARPUR : A & M MEDIA ADVERTISING, Ph.:
9811602901, 65181100, 26301008, KALKAJI : ADWIN
ADVERTISING, Ph.: 9811111825, 41605556, 26462690,
MALVIYA NAGAR : POOJA ADVERTISING & MARKETING = MR TR , = - i

SERVICE, Ph.: 9891081700, 24331091, 46568866, YUSUF ol extate hoans and | _ ek e i T ————
SARAI : TANEJA ADVERTISEMENT & MARKETING Ph.: nosy pledged shares Tata Steel's rat; $100-0n invesumen,
9810843218, 26561814, 26510090 nd opportunity in ndia

_ Ral b RULLTLUTETARE RS ™

FARIDABAD (NEELAM FLYOVER) : AID TIME ((INDIA)
ADVERTISING, Ph.: 9811195834, 0129-2412798, 2434654,
FARIDABAD (NIT, KALYAN SINGH CHOWK) : PULSE
ADVERTISING, Ph.: 9818078183, 9811502088, 0129-
4166498, FARIDABAD : SURAJ ADVERTISING & MARKET-
ING, Ph.: 9810680954, 9953526681, GURGAON : SAMBOD-

HI MEDIA PVT. LTD., Ph.: 0124-4065447, 9711277174,
9910633399, GURGAON : AD MEDIA ADVERTISING & PR, TS NN A AR MR AL $HU AR AAD, WIAUIYRN. CHORRRSn CHIMAM, BTRLEALLE, MO, WUAATS, RIS, IVALL NI LN AV READ TO LEAD

Ph.: 9873804580, NOIDA (SEC. 29) : RDX ADVERTISING, WO W PR 0 S T TGS & TVLUA MR T T AT AV & 100 e e MM DR L & DR T AL FD T A SR WA LA A P AP ) I 0 e n P R e o
Ph.: 9899268321, 0120-4315917, NOIDA (SEC. 65) SRI
SAlI MEDIA, Ph.: 0120-4216117, NOIDA (SEC. 58) JAI
LAKSHMI ADVERTISERS, Ph.: 9873807457, 9911911719
GHAZIABAD (HAPUR ROAD TIRAHA. NR GURUDWARA) :
TIRUPATI BALAJI ADVERTISING & MARKETING,
Ph.: 9818373200, 8130640000, 0120-4561000

EDUCATION (IAS & PMT ACADEMIES)

FRIENDS PUBLICITY SERVICE 23287653, 23276901, 9212008155

For CAD enquiries please contact -
ROHIT JOSHI 9818505947, ABHINAV GUPTA 9910035901

it L

For booking classified ads, please contact 011-23702148,
0120-6651215, E-mail : delhi.classifieds@expressindia.com
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A Indian Overseas Bank
//\\/\ A Thane Branch (0089)

Arjun Tower, 1st Floor, Gokhale Road, Naupada, Thane,
PIN-400602, Maharashtra
Tel. 022-25408989 / E-mail : iob0089 @iob.in

(APPENDIX IV)
POSSESSION NOTICE (for immovable property) [(Rule 8(1)]
Whereas
The undersigned being the Authorized Officer of the Indian Overseas
Bank under the Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 and in exercise of
powers conferred under section 13(12) read with rule 3 of the Security
Interest (Enforcement) Rules, 2002 issued a Demand notice dated
30.04.2024 calling upon the borrowers Mr. Pramod Ram and Mrs.
Runa Devi C/O Room No. 6, Sagar Chawl, Near Shivsena Office,
Chinchpada Vasai East-Palgahr-401208 (hereinafter referred as
“borrowers”) to repay the amount mentioned in the notice being to Rs.
23,88,597.86 (Rupees Twenty Three Lakhs Eighty Eight Thousand
Five Hundred Ninety Seven and Eighty Six Only) as on 30.04.2024
with further interest at contractual rates and rests, charges etc till date
of realization within 60 days from the date of receipt of the said notice.
(1) The borrowers having failed to repay the amount, notice is hereby
given to the borrowers and the public in general that the undersigned
has taken possession of the property described herein below in
exercise of powers conferred on him / her under Section 13(4) of the
said Act read with Rule 8 of the said Rules on this 20th day of July of
the year 2024.
(2) The borrowers in particular and the public in general are hereby
cautioned not to deal with the property and any dealings with the
property will be subject to the charge of Indian Overseas Bank for an
amount of Rs. 23,88,597.86 (Rupees Twenty Three Lakhs Eighty
Eight Thousand Five Hundred Ninety Seven and Eighty Six Only)
as on 30.04.2024 with interest thereon at contractual rates & rests as
agreed, charges etc., from the aforesaid date mentioned in the
demand notice till date of payment less repayments, if any, made after
issuance of Demand Notice. The dues payable as on the date of taking
possession is Rs. 24,26,061.86 (Rupees Twenty Four Lakhs Twenty
Six Thousand Sixty One and Eighty Six Paise Only) as on
15.07.2024 payable with further interest at contractual rates &
rests, charges etc., till date of payment.
(3) The borrowers attention is invited to provisions of Sub-section(8) of
the Section 13 of the Act, in respect of time available to them, to
redeem the secured assets.
Description of the Imnmovable Property
Equitable mortgage by way of deposit of original title deed followed by
notice of intimation of property FLAT NO. 304, 3RD FLOOR, A WING,
BUILDING NO. 2, TYPE A11, SHREE MAHALAXMI APARTMENT,
SHALIGRAM TOWNSHIP, PADAGHE, PALGHAR-401404.

Date : 20.07.2024 Authorised Officer
Place : Thane Indian Overseas Bank

<
&

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SLIMLINE REALTY PRIVATE LIMITED
OPERATING IN REAL ESTATE SEGMENT AT MUMBAI AND JHANSI
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
. | Name of the corporate debtor Slimline Realty Private Limited
along with PAN & CIN/ LLP No. CIN: U70200MH2007PTC167129
PAN: AAKCS6639Q
Office of corporate debtor: 507, 5th Floor,
Vyapar Bhavan, 49, P.D' Mello Road, Carnac
Bunder, Mumbai, 400009, Maharashtra, India

. | Address of the registered office

www.freepressjournalin

PHYSICAL POSSESSION NOTICE
”ICICI Bank Branch Office: ICICI Bank Ltd., Office Number 201-B, 2nd Floor, Road No.1 Plot

No-B3, WIFI IT Park, Wagle Industrial Estate, Thane, Maharashtra- 400604

The Authorised ICICI Bank Officer under the Securitisation, Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred under section
13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued Demand Notices to
the borrower(s) mentioned below, to repay the amount mentioned in the Notice within 60 days from
the date of receipt of the said Notice.

Having failed to repay the amount, the Notice is issued to the borrower and the public in general that the
undersigned has taken possession of the property described below, by exercising powers conferred on
him/her under Section 13(4) of the said Act read with Rule 8 of the said rules on the below-mentioned
dates. The borrower in particular and the public in general are hereby cautioned not to deal with the
property. Any dealings with the property will be subject to charges of ICICI Bank Limited.

Quantity: Nil
Value - Nil

Number of employees/ workmen Nil

. | Further details including last available | Details can be sought by sending request to
financial statements (with schedules) | ResolutionProfessional at

of two years, lists of creditors are cirp.srpl@rediffmail.com

available at URL:

. | Eligibility for resolution applicants
under section 25(2)(h) of the Code is
available at :

Details can be sought by sending request to
ResolutionProfessional at
cirp.srpl@rediffmail.com

.| Last date for receipt of expression 23-08-2024

of interest

.| Date of issue of provisional list of 02-09-2024

prospective resolution applicants

.| Last date for submission of objections | 07-09-2024
to provisional list

.| Date of issue of final list of 17-09-2024

prospective resolution applicants

.| Date of issue of information 22-09-2024
memorandum, evaluation matrix
and request for resolution plans

to prospective resolution applicants

15.| Last date for submission of 22-10-2024

resolution plans

16. | Process email id to submit Expression | cirp.srpl@rediffmail.com

of Interest

NOTE :The Hon'ble NCLT, Mumbai Bench, via order No. IA 3424/2024 in C.P.
(1B)/1007(MB)2023 dated 04th July 2024 (received on 19th July 2024), has issued an order
for the replacement of the Interim Resolution Professional and the appointment of NPV
Insolvency Professionals Private Limited as the Resolution Professional of the Corporate
Debtor.

Sd/-

. | URL of website Not available Sr. Name of the Description of Property/ ?\f‘tt‘? 05 Remqng Name
| Details of place where majority of Block Babina, Mouza Dongri, Pargana, Jhansi, No| Borrower(s)/ Loan Date of Physical Possession o ey of
fixed assets are located Uttar Pradesh- 284401 Account Number Notice (Rs) Branch
- | Installed capacity of main products/ | Not Applicable 1.|Ganesh Eknath Patil / |Flat No 103, 1st Floor, Building Named As "Space | August 07,2023 | Panvel
services Vaishali Ganesh Patil / | Aura" Situated At Plot No.72, Village Kalundre, Rs.
. | Quantity and value of main products/ | As per latest available Financial Statement for LBMUMO00005532068 |Taluka- Panvel, Dist- Raigad Panvel- 410206./ 25,67,672.00 /-
services sold in last financial year FY.2022-23 18th July 24

The above-mentioned borrowers(s)/guarantors(s) is/are hereby issued a 30 day Notice to repay the
amount, else the mortgaged properties will be sold after 30 days from the date of publishing this Notice, as
per the provisions under Rules 8 and 9 of Security Interest (Enforcement) Rules 2002.

Date: July 24, 2024 Sincerely Authorised Signatory
Place: Maharashtra For ICICI Bank Ltd.

POSSESSION NOTICE

(For Immovable Property)
Whereas,
The undersigned being the Authorized Officer of SAMMAAN CAPITAL LIMITED (formerly known as INDIABULLS HOUSING
FINANCE LIMITED) (CIN : L65922DL2005PLC136029) under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the
Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated 09.05.2024 calling upon the Borrower(s) ERA
REALTORS PRIVATE LIMITED, OMKAR REALTORS & DEVELOPERS PRIVATE LIMITED, BABULAL MULCHAND VARMA
(GUARANTOR), GAURAV VISHNUKUMAR GUPTA (GUARANTOR), KAMALKISHORE GOKALCHAND GUPTA
(GUARANTOR), TARACHAND MULCHAND VARMA (GUARANTOR), RAJENDRA MULCHAND VERMA (GUARANTOR),
VIKAS KAMALKISHORE GUPTA (GUARANTOR) to repay the amount mentioned in the Notice being Rs. 86,45,51,728/-
(Rupees Eighty Six Crore Forty Five Lakh Fifty One Thousand Seven Hundred Twenty Eight Only) against Loan Account
No. S000240334 as on 07.05.2024 and interest thereon within 60 days from the date of receipt of the said Notice.
The Borrower(s) having failed to repay the amount, Notice is hereby given to the Borrower(s) and the public in general that the
undersigned has taken Symbolic Possession of the property described herein below in exercise of powers conferred on him
under Sub-Section (4) of Section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002 on 19.07.2024.
The Borrower(s) in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the
property will be subject to the charge of SAMMAAN CAPITAL LIMITED (formerly known as INDIABULLS HOUSING FINANCE
LIMITED) for an amount of Rs. 86,45,51,728/- (Rupees Eighty Six Crore Forty Five Lakh Fifty One Thousand Seven Hundred
Twenty Eight Only) as on 07.05.2024 and interest thereon.
The Borrowers’ attention is invited to provisions of Sub-Section (8) of Section 13 of the Act in respect of time available, to redeem
the Secured Assets.

IPE - NPV Insolvency Professionals Private Limited (Formerly Known as
Insolvency Professionals Private Limited)

DESCRIPTION OF THE IMMOVABLE PROPERTY

Through its Director - Mr. Mohit Bipinchandra Adatiya Appointed as
Resolution Professional In the matter of Slimline Realty Private Limited
- IBBI Reg. No.: IBBI/IPE-0040/IPA-2/2022-23/50021
Date: 24" July 2024

BRIHANMUMBAI

MAHANAGARPALIKA

FACIV NO-C030 4040 2024
Date : 28/05/2024

CA NO. 3/2024 FOR PUBLICATION IS ALLOWED
VIDE COURT'S ORDER
DT. 10/05/2024

PUBLICATION NOTICE
DUE ON 19/07/2024 or thereafter
IN THE HIGH COURT OF JUDICATURE AT BOMBAY
Civil Application No. 3047 of 2018 IN
First Appeal Stamp No. 18095 of 2018

Judge, City Civil Court, Gr. Bombay,
LONG CAUSE SUIT NO. 3527 / 2005

THE MUNICIPAL CORPORATION OF GREATER

MUMBAI, Appellant
Through Advocate A. K. SAVLA
Versus
BIHAR SUPPLY COMPANY AND ORS.
Respondents
TO,
R.NO.1 : BIHAR SUPPLY COMPANY,
HAVING ITS OFFICE AT
O/AT : 261, A-SARJAN PLAZA, 100,

DR. ANNIE BASANT ROAD,
WORLI, MUMBAI-400018.

Applicant has made an application to this court as
mentioned in the copy of the Civil Application.

Delay caused in preferring First Appeal may be
condoned etc.

The said application came up for hearing in the
court on the 04/09/2018 and as ordered therein, you
are given notice that this application shall be placed on
board for first hearing/final disposal (order) in this court

on the 19/07/2024 or thereafter er—any—eday—-after—4

Hevrteen)—daysfrem-the—date-ofreceiptef-thisnetice
by-yet- At that time, you, either in person or through
your advocate of this court, appear in this court and
show cause as to why the order as per the application
of the applicant should not be passed. If you fail to
appear and show cause as aforesaid, order as per
application of the applicant or as may be deemed fit
and proper will be passed.

Witness SHRI. NARESH H. PATIL & SHRI.
DEVENDRA KUMAR UPADHYAYA, Chief Justice, at
Bombay aforesaid this 04th day of September, 2018 &
10th day of May, 2024.

Sd/- By order of the Court
Clerk @ Sd-
Sd/- for Deputy Registrar

Section Officer
PRO/621/ADV/2024-25
Avoid Self Medication

= H VASHI SECTOR 10 BRANCH-Shop No
éﬂ)_ 3”15 ﬂ?ﬂﬂ F/3/3, Rainbow Apartment, Sector-10

Email for Correspondence - cirp.srpl@rediffmail.com

Place: Ahmedabad AFA validity up to: 14.01.2025
Vashi, Navi Mumbai MH-400703
% Bank of Baroda o>- 766535 1276630281+917021953767
Email: vivash@bankofbaroda.co.in
TICE TO BORROWER
(Under Sub-Section (2) Of Section 13 Of The Sarfaesi Act, 2002)

Vjvash/2024/6 DATE-05/07/2023
To,
1.Mr Rahul Premnath Mhapralkar Flat no 502, 5th floor, Building no 2 Phase 1, Jainam Garden,
CTS no 4230 Village- Khopoli, Tal — Khalapur Dist: Raigad: 410203
Address (1) B 704 SHUBH JYOTIPL 23 PH I NAWADE NAVIMUMBAI MAHARASHTRA-410206
2. Mrs Pratibha P Mhapralkar Flat no 502, 5th floor, Building no 2 Phase 1, Jainam Garden,
CTS no 4230 Village- Khopoli, Tal - Khalapur Dist: Raigad: 410203
Address (1) B 704 SHUBH JYOTI PL 23 PH I NAWADE NAVI MUMBAI MAHARASHTRA-410206
Dear SirMadam
Re: Credit facilities with our Bank of Baroda, VJVASH Branch
We refer to our sanction dated no. 11.01.2019 in respect of Loan of Rs. 10.00 lacs (Four Ten
lakhs only) sanctioned to you for the purpose of purchase of residential “Flat no 502, 5th floor,
Building no 2 Phase 1, Jainam Garden, CTS no 4230 Village- Khopoli, Tal — Khalapur Dist:
Raigad: 410203 (Full Description given in the schedule below mentioned) under Vijaya Bank
Housing Finance Scheme as per the terms and conditions. Pursuant to the above sanction, you
have availed and started utilizing the credit facilities after providing security for the same, as

hereinafter stated. The present outstanding in
Loan/credit facility accounts and the security interests created for such liability are as under:

Nature and type Limit In Rs. Outstanding bal- Interest at Con- Penal
of facility ance (In Rupees) tractual Rate Interest at
(From Date of NPA (Described in 2% from

1ill 05.07.2024) | Sanction Letter) | 29.06.2024

From 29.06.2024 till
7005.07.2024 | 05.07.2024

Including interest
Reversal rate
Housing 10,00,000.00 | Rs. 10,64,696.87/- | Rs.39853.31 Rs.118.00
Loan Facility + Unapplied
(8976060000150) Interest

2a). You have created equitable mortgage by deposit the title deeds of property (date of
memorandum of entry 11/01/2019) for the security of the loan given by the mortgagee
(Bank of Baroda now) —

Description of the Inmoveable property
Flat no 502, 5th floor, Building no 2 Phase 1, Jainam Garden, CTS no 4230 Village-
Khopoli, Tal — Khalapur Dist: Raigad: 410203

2b) In the letter of acknowledgement of debt dated 04.01.2022, you have acknowledged
your liability to the Bank as on 04.01.2022.

3. In terms of loan/security documents executed by you, you have failed and neglected
to pay the aforesaid dues, interest and other monies to the bank & consequent upon
the defaults committed by you, your account in respect of the credit facility has been
classified as Non- performing Asset (NPA) as on 29.06.2024 in accordance with the
directions/guidelines issued by the Reserve Bank of India. In spite of our repeated
requests and demands you have not repaid the overdue loans including interest
thereon.

4. Having regard to your inability to meet your liabilities in respect of the credit facilities
duly secured by various securities mentioned in para 1 above, and classification of
your account as a non-performing asset, we hereby give you notice under sub-
section (2) of section 13 of the Securitization and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002, and call upon you to pay in full and
discharge your liabilities to the Bank aggregating Rs.10,64,696.87 + Un Applied
Interest (Rupees Ten lakh Sixty Four thousand six hundred and Ninety Six Rs
and eighty seven paisa) as on 05.07.2024 as stated in para 1 above, within 60 days
from the date of this notice. We further give you notice that failing payment of the above
amount with interest till the date of payment, we shall be free to exercise all or any of
the rights under sub-section (4) of section 13 of the said Act, which please note.

5. Please note that, interest will continue to accrue at the rates specified in para 1 above
for each credit facility until payment in full.

6. We invite your attention to sub-section 13 of section 13 of the said Act in terms of which
you are barred from transferring any of the secured assets referred to in para 1 above by
way of sale, lease or otherwise (other than in the ordinary course of business),without
obtaining our prior written consent. We may add that non-compliance with the above
provision contained in section 13 (13) of the said Act, is an offence punishable under
section 29 of the Act.

7. We further invite your attention to sub section (8) of section 13 of the said Act in terms
of which you may redeem the secured assets, if the amount of dues together with all
costs, charges and expenses incurred by the Bank is tendered by you, at any time
before the date of publication of notice for public auction/ inviting quotations/ tender/
private treaty. Please note that after publication of the notice as above, your right to
redeem the secured assets will not be available.

8. Please note that this demand notice is without prejudice to and shall not be construed
as waiver of any other rights or remedies which we may have, including without
limitation, the right to make further demands in respect of sums owing to us.

Yours faithfully,
AUTHORIZED SIGNATORY

POSSESSION NOTICE

costs, charges etc till the date of payment and / or realisation.

LF HDFC BANK

HDFC BANK LIMITED
Branch: HDFC Spenta - RPM Dept, 2nd Floor, Next to HDFC Bank House, Mathuradas Mills Compound,
Senapati Bapat Marg, Lower Parel (West), Mumbai - 400 013. Tel: 022-66113020.
Regd. Office: HDFC Bank Ltd., HDFC Bank House, Senapati Bapat Marg, Lower Parel (West), Mumbai 400013.
CIN: L65920MH1994PLC080618 Website: www.hdfcbank.com

Whereas the Authorised Officer of HDFC Bank Limited (erstwhile HDFC Limited having amalgamated with HDFC Bank Limited by virtue
of a Scheme of Amalgamation approved by Hon’ble NCLT-Mumbai vide order dated 17th March 2023) (HDFC), under the Securitisation And
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (“said Act”) and in exercise of powers conferred under Section13
(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notices under Section 13 (2) of the said Act, calling upon
the following borrower(s) / Legal Heir(s) and Legal Representative(s) to pay the amounts mentioned against their respective names together with
interest thereon at the applicable rates as mentioned in the said notices, within 60 days from the date of the said Notice/s, incidental expenses,

Sr. | Name of Borrower (s) / Legal Outstanding Dues |Date of Date & Type Description of Imnmovable
No. | Heir(s) and Legal Representative(s) Demand Notice | of Possession | Property (ies) / Secured Asset (s)
1 MR MORE JAYESH SUBHASH & Rs. 31,26,905/- 11-APR-2022 19-JUL-2024 |FLAT-302, 303, FLOOR-3,
MRS MORE LATABAI SHUBAS as of 28-FEB-2022* CHINTAMANI HEIGHTS WING
(PHYSICAL O (TYPE D), RAHUL NAGAR,
POSSESSION) | CHERPOLI, NEAR PANDIT NAKA,
SHAHAPUR - 421601
2 | MR PATIL ARUN RAMCHANDRA & |Rs. 16,28,361/- 08-AUG-2023 | 22-JUL-2024 |FLAT-403, FLOOR-4, WATER’S
MRS PATIL MANISHA ARUN as of 30-JUN-2023* EDGE - BLDG 1, WING E,
(PHYSICAL S NO 47/1, NEAR SALMAN
POSSESSION) | KHAN’S FARM HOUSE, VAJE,
PANVEL - 410206

Asset(s) will be subject to the mortgage of HDFC.

of time available to redeem the secured asset/s.

Place: MUMBAI
Date: 22 JUL 2024

*with further interest, cost and charges as applicable from time to time, till payment and / or realisation,

However, since the borrower/s / Legal Heir(s) and Legal Representative(s) mentioned hereinabove have failed to repay the amounts due, notice
is hereby given to the borrower/s / Legal Heir(s) and Legal Representative(s) mentioned hereinabove in particular and to the public in general
that the Authorised Officer/s of HDFC have taken possession of the immovable property (ies) / secured asset(s) described herein above in
exercise of powers conferred on him/them under Section 13 (4) of the said Act read with Rule 8 of the said Rules on the dates mentioned above.
The borrower(s) / Legal Heir(s) and Legal Representative(s) mentioned hereinabove in particular and the public in general are hereby cautioned
not to deal with the aforesaid Immovable Property(ies) / Secured Asset(s) and any dealings with the said Immovable Property (ies) / Secured

Borrower(s) / Legal Heir(s) / Legal Representative(s) attention is/are invited to the provisions of sub-section (8) of section 13 of the Act, in respect

Copies of the Panchnama drawn and Inventory made are available with the undersigned, and the said Borrower(s) / Legal Heir(s) / Legal
Representative(s) is / are requested to collect the respective copy from the undersigned on any working day during normal office hours.

For HDFC Bank Ltd.
Sd/-
Authorized Officer

Totalling 1007 unsold number of Unit(s) / Apartment(s) / Flat(s) / Structure(s) and having carpet area admeasuring
6,65,513 square feet and saleable area 11,27,966 square feet in the aggregate, plus future FSI/ entitlements, if any used
onto / generated out of the following land, together with proportionate number of car - parking spaces (on the ground
floor/basement) allocated / to be allocated for the aforesaid Unit(s) / Apartment(s) / Flat(s), in the project currently named
as “Omkar Altamonte and Signet”, constructed / to be constructed on the following land together with the proportionate
undivided share, right, title, interest and / or entitlements in the following Land, common areas and common facilities /
amenities :
1) Project Altamonte (following units)
B-1811, B - 1411, B - 2311, B - 2411, B - 2811, B - 2911, B - 3011, B - 3111, B - 3211, B - 3311, B - 2207, B - 1209, B - 1210,
D - 4201, D - 1006, D - 3906, D - 0702, D - 4904, D - 4905, B - 1602, B - 0302, B - 0902, B - 0903, B - 0603, D - 0904, B - 1701,
B -1001, B - 1002, B - 0602, B - 1403, B - 1102, B - 1303, B - 4401, B - 1302, B - 0802, B - 1502, B - 1402, B - 2803, B - 0901,
B -1005, B - 0811, B - 1706, B - 2711, B - 2901, B - 2902, B - 1306, B - 1202, B - 2111, B - 0703, B - 3711, B - 0401, B - 1007,
B - 2611, B - 4301, B - 2602, B - 0606, B - 1407, B - 0711, B - 4102, B - 2010, B - 1606, B - 1607, B - 0311, B - 2511, D - 1105,
B -2802, B - 1410, B - 1802, B - 2601, B - 2506, B - 1507, B - 1710, B - 0801, B - 1902, D - 3106, B - 1909, B - 1910, B - 2502,
B - 2806, B - 2807, B - 2101, B - 0506, B - 0507, B - 1107, B - 2607, B - 0607, B - 2301, B - 0906, B - 0502, B - 0601, B - 1301,
B - 2701, B - 2002, B - 0501, B - 1111, B - 1311, B - 1506, B - 1310, B - 0806, B - 2906, B - 1206, B - 2703, B - 0303, B - 0307,
B - 0101, B - 2801, B - 0505, B - 0406, B - 1406, B - 2001, B - 1809, B - 2009, B - 0306, B - 1307, B - 0301, B - 0407, B - 1707,
B - 2501, B - 2407, B - 2507, D - 1001, B - 1203, B - 2110, B - 1703, B - 0206, B - 1807, B - 0706, B - 2706, B - 1907, B - 0908,
B - 1409, B - 0202, B - 0201, B - 2907, B - 1008, B - 1009, B - 2107, B - 0909, B - 0905, B - 3911, B - 2810, D - 0705, B - 0804,
B - 3002, B - 2606, B - 2503, B - 0803, D - 3103, B - 0611, B - 3006, B - 0910, B - 2303, B - 3007, B - 0403, D - 1706, B - 0704,
B - 2809, B - 1705, D - 0404, B - 1806, B - 0710, B - 0904, D - 2804, B - 1505, B - 1404, B - 2201, B - 0203, B - 3003, B - 0207,
B - 4501, B - 0605, B - 0604, B - 3009, B - 0503, B - 0107, B - 2003, B - 1109, D - 2604, B - 0410, B - 1810, B - 0709, B - 1405,
B -1903, B - 3611, B - 1004, D - 3405, B - 1803, B - 2103, B - 1704, B - 2406, B - 0509, B - 0510, B - 0404, B - 0609, D - 3204,
B - 3411, B - 3010, B - 1103, B - 1205, B - 2206, B - 1211, B - 0304, B - 1106, B - 2605, B - 0805, B - 1905, B - 1906, B - 3107,
B - 0309, D - 3605, B - 0310, B - 2106, B - 0103, D - 0301, B - 3102, B - 1611, B - 2203, B - 4111, D - 2701, D - 2706, B - 3103,
D - 3805, B - 4109, B - 0106, B - 0305, D - 4506, B - 4405, B - 4306, B - 4206, B - 4105, B - 4606, B - 3706, B - 4403, B - 4103,
B - 4005, B - 3903, B - 3503, B - 4607, B - 4205, B - 4602, B - 3207, B - 1503, D - 4502, B - 1105, B - 3004, B - 1207, B - 0708,
B -1501, B - 3202, B - 3203, B - 1010, B - 0205, B - 0204, D - 4006, D - 4503, B - 2707, B - 1711, B - 1911, B - 0209, B - 1801,
B-1011, B - 0511, B - 2804, B - 1601, B - 0701, B - 2005, B - 2805, B - 1204, B - 3803, B - 2305, B - 1609, B - 2306, B - 1604,
B - 2404, B - 2603, B - 2405, B - 2304, B - 2704, B - 3907, B - 1504, B - 1511, B - 3709, B - 1304, B - 2205, B - 3806, B - 0508,
B -1901, B - 3303, B - 4003, B - 4807, B - 2402, B - 3807, B - 1603, B - 2903, B - 4502, B - 2105, D - 4206, B - 0705, B - 1709,
B - 3210, B - 3001, B - 3302, B - 3602, D - 4606, B - 1608, B - 3410, D - 4703, D - 3301, D - 3701, D - 4803, B - 2705, D - 3507,
D -3903, B -4702, B - 3101, B - 2202, B - 2011, B - 3511, B - 4707, B - 4708, B - 3601, B - 3603, B - 4709, B - 3604, B - 4710,
B - 3605, B - 4711, B - 3606, B - 3607, B - 4802, B - 3608, B - 4803, B - 3702, B - 4804, B - 3810, B - 4008, B - 4805, B - 4010,
B - 4809, B - 4101, B - 4810, B - 4107, B - 4901, B - 4106, B - 4110, B - 4904, B - 4905, B - 4201, B - 4907, B - 4204, B - 4211,
B - 4305, B - 4508, B - 4409, B - 4509, B - 4510, B - 4410, B - 4511, B - 4411, B - 4503, B - 4604, B - 4504, B - 4605, B - 4608,
B - 4505, B - 4609, B - 4506, B - 4507, B - 4610, B - 4611, B - 4703, B - 4704, B - 4705, B - 4706, B - 3409, B - 4311, D - 3305,
D - 4501, B - 3502, B - 3510, B - 0402, B - 2007, B - 0405, B - 4011, B - 0907, B - 3301, B - 3509, B - 3508, B - 3507, B - 3506,
B - 3504, B - 3501, B - 3408, B - 3407, B - 4002, B - 3406, B - 3405, B - 3404, B - 3310, B - 3309, B - 3308, B - 3305, B - 3209,
B - 3208, B - 3204, B - 3110, B - 3106, B - 3105, B - 3104, B - 3008, B - 3005, B - 2908, B - 2905, B - 2904, B - 2808, B - 2708,
B - 2508, B - 2408, B - 2308, B - 2307, B - 2302, B - 2208, B - 2109, B - 2008, B - 2006, B - 2004, B - 1908, B - 1808, B - 1805,
B -1708, B - 1605, B - 1508, B - 1408, B - 1401, B - 1305, B - 1208, B - 1201, B - 1110, B - 1104, B - 1101, B - 1006, B - 1003,
B-0102, B - 0104, B - 0105, B - 0111, B - 0608, B - 0504, B - 0211, B - 0411, B - 0408, B - 0409, B - 2102, B - 3205, B - 2505,
B -1308, D - 1203, B - 0911, B - 3201, B - 3704, B - 3705, B - 3804, B - 3805, B - 3904, B - 0807, B - 0707, B - 3206, B - 3306,
B -0808, B - 2604, B - 3905, B -2108,B -3108, B - 3708, B - 3808 , B - 3908 ,B - 4108, B - 4208, B - 4308 , B - 4408 , B - 4908,
B-3307,B-3902,B-4004,B -4304,B -4404,B -1309, B -0210, B - 3809, B - 3909, B - 4209, B - 5009, D - 1702, B - 2702,
B-4801,B-4603,B-0610,D-0803,B-1702, B -0702, B -4601, B -4701.
2) Project Signet (following units)
A-1308,B-1011,A-1608, A - 3105, A - 1408, C - 3208, A - 2708, B - 2709, B - 2609, B - 1002, A - 0708, A - 3208, B - 1110,
A-0807,B-1701,A-1605,C-1705,C -1706,A - 1507, A -2005/2006,A - 1807, A-1004,A -2007,A - 1705, A - 3004, B - 2409,
B - 0902, C - 2508, A - 0301, A - 1104, A - 2505, B - 2011, A - 3006, A - 3003, A - 2008, A - 1604, B - 1510, A - 1008, A - 3104,
B - 2509, B - 2903, A - 1701, B - 2904, B - 1801, B - 1109, B - 1209, B - 1612, B - 1710, A - 1003, B - 2402, A - 0904, B - 0910,
B -2711,C - 1206, B - 1001, A - 3001, A - 2302, A - 2208, B - 2403, B - 3210, A - 1201, B - 2203, A - 2301, C - 3008, A - 1107,
A -0607,A-1208, A - 0508, A - 2907, A - 3007, A - 1703, A - 0907, A - 3307, B - 1902, B - 2611, B - 1901, B - 3311, B - 2510,
B -1609, B - 0810, B - 1310, B - 1811, A - 1908, B - 1711, B - 2311, A - 3305, B - 0611, B - 1101, B - 2009, B - 1911, A - 1704,
B -1809, A -2507, A -2607, A -2404,B - 1112, B - 2013, B - 1312, A - 2702, A - 1606, A - 0908, A - 1307, A - 2001, B - 2003,
B -1903, B - 1904, A - 2308, B - 1610, B - 1211, B - 0812, B - 1201, B - 1810, B - 3109, C - 0806, A - 3306, C - 2507, B - 2002,
B-2712,B-2713,A-1006,A-1007,A-2002,A-1005, C - 2405/ 2406, B -3103 /3104, A -2205/2206, B - 3003/3004,A-1702,
A-3204,A-2104, A-1603, B - 2502, B - 2202, B - 2511, B - 2411, B - 3201, B - 2810, B - 1410, C - 1305, C - 1105, C - 1707,
A - 1405, B - 1409, C - 1408, C - 1507, C - 0308, B - 2602, B - 2811, A - 0207, B - 1513, B - 0612, A - 0201, A - 2401, B - 1603,
B-1411,B-3301,B - 0212, A-1305, C - 1106, C - 1005, A - 2402, A - 0408, C - 2707, A - 2604, C - 2605/ 2606, B - 3203 / 3204,
A -2603, B -1501,B -2102, B - 1009, C - 2108, C - 3108, A - 0808, A - 1503, C - 0207, B - 2113, A - 1202, A - 1205, A - 1206,
A -2903,A-3303,A-2108, B - 1309, C - 0707, C - 3005, C - 1807, C - 0808, A - 1001, A - 3304, A - 2204, C - 0507, B - 2504,
A-1903,A-1508, C - 1708, C - 1208, C - 2008, A - 1207, A - 1501, A - 1502, B - 2503, A - 0902, B - 3010, B - 2309, B - 2703,
C - 2207, B - 2801, B - 0609, C - 0508, C - 0906, A - 2904, B - 0410, C - 2308, B - 1202, A - 2804, A - 1904, B - 2412, A - 3101,
A -0905, C -0306,A-3102, B - 1509, B - 3012, B - 3013, A - 2306, A - 2305, C - 1107, B - 3113, B - 3112, B - 1802, B - 2210,
B-0513,B-1213,B-0811,B-1512,B-2112,B -2310, C - 2305/ 2306, B - 0309, B - 2201, B - 0713, A- 3203, A - 1804, A - 2003,
A -2405/2406, C - 1605/ 1606, C - 2205/ 2206, B - 1003, A - 2808, C - 2208, C - 2807, B - 1402, A - 1505, A - 2304, A - 1203,
B - 0411, B - 2613, B - 2612, A - 2805, C - 1808, C - 2907, B - 1712, B - 2213, C - 0206, B - 0610, A - 2608, B - 3211, B - 0213,
B -3202,B-3312,B-1703,B - 1702, B - 2312, B - 1301, B - 2301, A - 0901, A - 1803, B - 1909, B - 3102, B - 2802, C - 2107,
C - 0408, B - 1303, B - 2302, C - 3305, C - 0908, B - 1813, B - 2601, B - 0209, B - 2710, B - 2610, A - 1303, B - 0711, A - 2504,
C-0807,A-0608,C-1905,A-3107,B-2413,B-1012,A-0202,B - 1103, B - 2303, A -1901,A - 2701, C - 1608, C - 2005/ 2006,
B -1602, A - 3207, B - 1803, A - 0602, B - 0712, A - 2602, A - 2601, A - 2503, A - 2107, C - 1006, B - 1412, B - 1212, C - 1308,
C -1008, A - 0507, A - 0903, C - 1607, A - 3108, B - 3302, B - 2010, B - 0903, C - 2908, A - 0208, B - 0809, A - 3005, B - 3011,
A -2403, B - 3002, C - 0907, A-1101,A-1902,B - 1713, A- 1102, B - 1912, B - 1401, B - 2012, B - 3111, C - 1805, B - 0512,
B -1910, B - 3110, B - 2809, B - 2902, B - 1010, C - 1908, A - 1108, A - 3008, C - 1508, B - 2001, A - 2704, A - 1708, B - 1913,
B -1102, A- 0308, A-2106, B - 0710, A - 1002, B - 3309, A - 2004, A - 2706, A - 1504, A - 2908, B - 1504, A - 1404, B - 2911,
B -2101, C - 3105, B - 0911, A - 1906, B - 2410, A - 2905, B - 2604, B - 2603, A - 2906, A - 3206, A - 3205, A - 2303, B - 3001,
B -2702, B - 1611, C - 1205, C - 2506, C - 1907, C - 2307, B - 2211, B - 0912, B - 0913, B - 1111, C - 1108, A - 1808, B - 3009,
C - 2407, B - 3209, C - 2007, A - 0707, C - 0608, B - 1502, B - 2212, A - 2408, B - 0709, C - 1407, A - 2105, C - 1506, B - 1812,
B - 0909, A - 1506, B - 1511, C - 1505, C - 0606, A - 3308, B - 1709, B - 0511, B - 0310, B - 1210, B - 0409, B - 1311, A - 1106,
A-1105,A-0302, B - 3313, A - 2203, B - 1302, C - 2706, B - 3310, A - 1802, B - 3304, B - 2209, A - 3201, C - 1207, B - 2513,
C - 2905, C - 2906, B - 2912, B - 1503, B - 0211, C - 2505, B - 3212, A - 0402, A - 0601, A - 0401, A - 1204, C - 2408, A - 2901,
B -1203,B-3101,B - 0311, A-1601, A - 1602, A - 2705, C - 1007, A - 1302, C - 1307, B - 2313, A - 1806, B - 2701, C - 2608,
A-2501,B-2110,C -2607, B - 2109, A - 1407, A - 2803, A - 2605, C - 0208, A - 0801, A - 3202, A - 1607, A- 1707, A - 1301,
A -2508,A-2606,A-2707,A-1805,A-3301,A-3302,A-1103, A - 1706, A - 2502, B - 1601, B - 2901, B - 0312, B - 2501,
B - 0210, B - 0901, B - 3213, C - 3007, C - 3205, C - 3206, C - 3006, C - 0506, A - 0802, A - 0407, A - 1801, C - 3107, A - 2703,
A-1403,C-3207,B-1104.
ITEM -1
All that pieces or parcels of land / properties as under together with all present and future FSI and all the present and / or
future structures, buildings, furniture, fixtures, fittings, standing and / or plant and machinery installed / to be installed
and / or constructed / to be constructed thereon and all the present and future rights, title, interests, benefits, claims,
demands and / or entitlements of Omkar Realtors and Developers Private Limited and Era Realtors Private Limited
therein:
Land bearing Survey No. 280 and corresponding CTS Nos. 725, 789, 789/1 to 4, 790, 791, 803, 804 (part), 804/1 and 2, 805
(part), 805/7 to 70, 806, 806/1, 807, 807/1 to 11, 808 & 808/1 to 16 of Village Malad, totally admeasuring 19409.30 square
meters or thereabout as per Property Card, situated at Malad (East), Taluka - Borivali, Mumbai Suburban District, in the
registration Sub - district of Mumbai City and Mumbai Suburban, owned by Omkar Realtors and Developers Private
Limited and jointly developed / to be developed by Omkar Realtors and Developers Private Limited and Era Realtors
Private Limited, butted and bounded as follows ("Said Land"): -

North by boundary of Kurar Village, property bearing CTS No. 810 Village Malad;
East by Road and property bearing CTS Nos. 717A, 726, 798, 801 and 802;
South by property bearing CTS Nos. 774A, 776, 785, and;

West by property bearing CTS Nos. 811/A/7, 811/A/9, 811/E, 812 and 813.

ITEM - 2

All that pieces or parcels of land / properties as under together with all the present and / or future structures, buildings

[forming part of the project currently called “Omkar Altamonte and Signet” but excluding all the rehab unit(s) in the rehab

buildings (constructed / to be constructed) together with proportionate undivided share, right, title and / or interest in the

following land], furniture, fixtures, fittings, standing and / or plant and hinery installed / to be installed and / or

constructed / to be constructed thereon and all the present and future rights, title and / or interests, claims, benefits, FSI

and / or entitlements of the M/s. Omkar Realtors & Developers Private Limited and M/s. Era Realtors Private Limited

therein:

Land admeasuring about 44638.17 square meters owned by M/s. Omkar Realtors and Developers Private Limited

comprised in and as under:

() CTS Nos. 811A/7 (pt) corresponding Survey No. 281 (pt) admeasuring about 1530.85 square meters, butted and
bounded in the north by 811 (pt), west by 825, south by 821 & 813 and east by 810 & 805;

(ii) CTS Nos. 812 and 813 corresponding Survey No. 273 (pt) admeasuring about 8924 square meters, butted and
bounded in the north by 811A/7, west by 821, south by 814A/1 and east by 805, 784 & 839;

(iii) CTS Nos. 814A/1 to A/4 corresponding Survey No. 283, Hissa No.1/4 admeasuring about 2823.65 square meters,
butted and bounded in the north by 812, west by 815 & 821, south by 815 and east by 841 & 783;

(iv) CTS Nos. 821 (pt) corresponding Survey No. 282 (pt) admeasuring about 23072.97 square meters, butted and
bounded in the north by 825 & 811A/7, west by 824, south by 820 & 823 and east by 813 & 814;

(v) CTS Nos. 824 corresponding Survey No. 284/1 (pt) admeasuring about 6828.20 square meters, butted and bounded
inthe north by 825, west by Western Express Highway, south by 823 and east by 821;

(vi) CTS Nos. 844 corresponding Survey No. 283, Hissa No. 2/2 admeasuring about 1458.50 square meters, butted and
bounded in the north by 821, west by 821 (pt), south by 819 and east by 815;

All of above land parcels, situated at Village Malad (East), Taluka Borivali, District Mumbai Suburban within the

Registration Sub - District and District of Mumbai City and Mumbai Suburban forming part of the slum rehabilitation

scheme jointly developed / to be developed thereon by M/s. Omkar Realtors & Developers Private Limited and M/s. ERA

Realtors Private Limited.

ITEM -3
All that pieces or parcels of properties / structures / unit(s) / apartment(s) / flat(s) as under [forming part of the project
currently called “Omkar Altamonte and Signet” but excluding all the rehab unit(s) in the rehab buildings (constructed/ to
be constructed)] together with all the present and / or future structures, furniture, fixtures, fittings, standing and / or plant
and machinery installed / to be installed and / or constructed / to be constructed thereon excluding with respect to rehab
buildings and all the present and future rights, title, interests, claims, benefits, demands, FSl and / or entitlements of the
M/s. Omkar Realtors & Developers Private Limited and M/s. Era Realtors Private Limited therein:
() CTS No. 821 (part) corresponding Survey No. 282 (part) admeasuring about 5987.60 square meters, owned by
Municipal Corporation of Greater Mumbai and butted and bounded in the north 811 A/7, west by 821 (pt), south by
821 (pt) and east by 821 (pt);
(ii) CTS No. 825 admeasuring about 5709 square meters, owned by Government of Maharashtra, butted and bounded in
the north by 826, west by Western Express Highway, south by 824 & 821 and east by 811;
All in aggregate admeasuring about 11696.60 square meters, situated at Village Malad (East), Taluka Borivali, District
Mumbai Suburban within the Registration Sub - District and District of Mumbai City and Mumbai Suburban forming part
of the slum rehabilitation scheme jointly developed / to be developed thereon by M/s. Omkar Realtors & Developers
Private Limited and M/s. ERA Realtors Private Limited.
Authorized Officer
SAMMAAN CAPITAL LIMITED
(Formerly known as Indiabulls Housing Finance Ltd.)

Date : 19.07.2024
Place : MUMBAI

PUBLIC NOTICE

NOTICE IS HEREBY given to
all concerned that my client is
intending to Purchase from
MR. COLLIN BLAISE
D'SOUZA, the only heir and
legal representation and
grandson of deceased Mr.
Alice Claiment D'souza, the
owner of the Plot of land
bearing C.T.S No. 624/15
admeasuring about 2110.40
sq.mtrs at Village - Mohili,
Taluka Kurla.
All persons having any objec-
tions to the said Plot or any
part thereof by way of inheri-
tance, mortgage, possession,
sale, gift, lease, lien, charge,
trust, maintenance, easement
or otherwise howsoever are
hereby required to make the
same in writing to the under-
signed at my office within 15
days from the date hereof oth-
erwise the sale will be com-
pleted without reference to
such claim or claims and the
same shall be considered as
waived.
Dated this 24th July 2024.
Jaswant P. Patel
Advocate High Court,
Flat No.9, Ground Floor,
Shiv Sadan Co-operative
Housing Society Ltd.
Mogal Lane, Near Mahim
Post Office, Mahim,
Mumbai-400016.

(Publication Notice under order 5 Rule 20 1A) of CPC)
IN THE COURT OF THE CIVIL JUDGE
SENIOR DIVISION "B" COURT AT
VASCO-DA-GAMA
Reg. Inv. Proceeding No. 10/2022/B

Mr. Damaciano D'Cruz ...Applicant
And
Ethel Faria & Ors ... Interested Parties
In the matter of Inheritance of
1. Late Custodio Francisco Cruz E
Leitao &
2. Late Maria Augusta Piedade
FernandesDeCruz ... Deceased
To, 2) Mr. Dean Faria, S/o Late Roland
Faria, aged 37 years, married, service
and his wife.
3) Mrs. Mitali Faria, w/o Mr. Dean Faria,
aged 35 years, married, service, both r/o
Ujwal Nandadip Society Swaroop C
Wing, 309 310 Evershine Nagar, Malad
West Mumbai-64.
12) Mrs. Zita Goenka, d/o late Custodio
Francisco Cruz E Leitao, aged 59
years, married and her husband.
13) Mr. Viveck Goenka, S/o Ramnath
Goenka, aged 63 years, married,
business, both r/o Shalimar house, 28th
road, Bandra West Mumbai-400050.
WHEREAS, Applicant Mr. Damaciano D
Cruz, S/o Late Custodio Francisco Cruze
Leitao, aged 69 years, married, retired r/o
H.No. 355/A, Guirim, Aradi, Bardez-Goa,
has filed application for commencement
of Inventory Proceedings U/S 366 and
375 of the Goa Succession, Special
Notaries and Inventory Proceeding Act,
2012 and has been appointed as Head
of the family in the above proceedings.
AND WHEREAS, notices issued to
Interested Parties. No. 2, 3, 12 & 13 by
Regd. AD. returned with Postal
endorsement as Interested Parties No.
2 & 3 are "Not Known" at the given
address and Interested Parties No. 12
& 13 returned with endorsement as
"Unclaimed".
AND WHEREAS, the above named
Applicant Mr. Damaciano D Cruz, has
filed an application U/O 5 Rule 20(1A)
C.P.C. before this Court praying for
substitute service by way of publication
in the local news paper circulated in
the State of Maharashtra, Mumbai i.e
English and Marathi, that this Court is
satisfied that this is a fit case for
ordering such a service.
NOW THEREFORE, Notice is hereby
given to you under Order V Rule 20 (1A)
of C.P.C to appear before this Court in
person or by duly instructed pleader on
05th August, 2024 at 10.00 a.m. to take
part in the proceedings, till the final
disposal to safe guard your interest and
claim the said proceedings, failing which
the same shall be heard in your absence.
GIVEN under my hand and the seal of the
Courtof this 18th day of June, 2024.

Sd/- (1. Victoria D'Souza )

Superintendent, By Order of the Court
FORM NO. 14

[See Regulation 33(2)

Through Regd. AD/Speed Post,
affixation, Dasti

DEBTS RECOVERY TRIBUNAL No.
Il AT MUMBAI
Ministry of Finance,
Government of India

3rd Floor, MTNL Bhavan, Strand
Road, Colaba Market, Colaba
Mumbai- 400005
DEMAND NOTICE
NOTICE UNDER SECTION 25 TO
28 OF THE RECOVERY OF DEBTS
& BANKRUPTCY ACT, 1993 AND
RULE 2 OF SECOND SCHEDULE
TO THE INCOME TAX ACT, 1961
R.P No. 09/2024
Next Date: 27.08.2024
ICICI BANK LIMITED
...Certificate Holder
Versus
Mr. Eusebio Martyres Franks and
Anr., ...Certificate Debtors

1. Mr. Eusebio Martyres Franks
3, Glad Apartments,

Opposite Bethal Church,
Koachgaon, Ambernath-
Thane- 421501.

2. Johanna Eusebio Franks

3, Glad Apartments,

Opposite Bethal Church,
Koachgaon, Ambernath-
Thane- 421501.

This is to notify that a sum of Rs.
16,98,524.00 (Rupees Sixteen
Lakhs Ninety-Eight Thousand Five
Hundred Twenty Four only) has
become due from you as per the
Recovery Certificate drawn up in
0.A. No. 985/2016 by the Hon'ble
Presiding Officer, Debts Recovery
Tribunal Il, Mumbai. The applicant
is entitled to recover the sum of Rs.
16,98,524.00 (Rupees Sixteen
Lakhs Ninety-Eight Thousand Five
Hundred Twenty Four only) with
cost along with future interest
@10.25% per annum- w.e.f.
20.10.2014 till recovery from the
CD Nos. 1 &2 jointly and severally.
You are hereby directed to pay the
above sum within 15 days of the
receipts of the notice, failing which
the recovery shall be made in
accordance with the Recovery of
Debts and Bankruptcy Act, 1993
and Rules there under.

In addition to the sum aforesaid,
you will also be liable to pay :

(a) Such interests as is payable for
the period commencing
immediately after this notice of the
certificate/ execution proceedings.
(b) All costs, charges and
expenses incurred in respect of
the service of this notice and
warrants and other processes and
all other proceedings taken for
recovering the amount due.

You are hereby ordered to appear
before the undersigned on
27.08.2024. at 12:05 PM. for
further proceedings.

Given under my hand and the seal
of the Tribunal, on this date 18th
July,2024.

(BHAVISHYA KUMAR AZAD)
RECOVERY OFFICER

DRT-2, MUMBAI
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PUBLIC NOTICE
Original Registration
Certificate bearing No.
XVI1I6086 issued by
Maharashtra Nursing Council
Mumbai in the Name of
Sheena K. Raj have been lost,
Finder may send the Certificate
tothe Below mention address:

Sheena K. Raj
Building No. 7, B-51 Nalanda
Vatika Co-operative Housing

Society, Parera Nagar,
Naigaon East, Thane-401202
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name of Smt. Navelben A. Gada & Shri. Anandji
B. Gada has been reported lost/misplaced and
an application has been made by Smt. Navelben
A. Gada (member) to the society to issue a
duplicate share certificate in the joint name of
Smt. Navelben A. Gada & Shri. Anandji B. Gada.

ALL PERSONS having any objection(s) or|
claim(s) against or in respect of the said
Shares having any rights, title and interest or
any part thereof either by way of sale, exchange,
mortgage, charge, gift, trust, inheritance,
possession, lease, muniment, devise, bequest,
encumbrance, tenancy, maintenance,

proceed toissue duplicate Certificate(s). . | T S Eard Tta g o AT = 5.3540/-
Anil Jagdishchandra Patel S dTgel dTfoldl T« (EVCS) -
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Piace: M i 3RO, @Eifead #WOT T 2WHTA
Place: Mumbai IeulGe/Aaid uizaT 3 e , g
TR - T
PUBLIC NOTICE — S 3
NOTICE is hereby given that a Share ©. mﬁ FIRT F = = H_‘Iﬂ’f H‘aé H?]W‘lﬁﬂ-?r wﬁﬂﬁﬁﬂ
Certificate No.47, Dist. Nos. from 231 to 235 ¢. |om 3uomEl GE auidt Rrim faeeom| sea EmaERsTE cip srpl@rediffmail com 321
issued by Kiran Rashmi Neela C.H.S L. against (JBIPoRE), dgaml a6 Iude | e uegd aueiie w o dda aiF@ss - 2 A9 Wﬁﬁ
the Flat No.A-7, Neela Building, situated at mw .
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lien or otherwise howsoever are hereby
requested to make the same known in writing
along with documentary proof to the
undersigned within 14 days from publication
hereof, failing which, any such claim(s) or
objection(s), if any, of such persons shall be
disregarded, and deemed to have been waived
and / or abandoned.

Dated this 24th day of July, 2024

Mr.Jay K. Vakil,
(For Smt. Navelben A. Gada & Shri.

9.

&1 il FGIDuIar 3ifae Reis

22.90.202%

g g, Afeer @elsRer  mahatender.govin AT

9g.

S3IRDS TG DU Uk Saier| cirp-srpl@rediffmail.

com

Hharyeat Online #ua 3@, S-@fer §&sfa (E-

2u: Al uadvad!, des Fsde A, Ad.(amdh/9o006(TAdE 2023 BEE o T,
202¢ #HElT ARY ®. JRIT 392/202% (B, 9¢ G, 2029 el ww)
TR ToTvaRn! o 3770 T Seilosil HipeT=ed URIET fHes It Siie Fom

2T I FEUE [ Dhevad 3T& e Uiied ddl 38

o= famdt irrge fafee=n umeona oem et Feus
arradis - vadis gaiee=dl dibsaea urige fafis (g shng s=alee=d
TheIAe MRIge fafHee) i Tames - 4. Fifga faftesdgr et ai=mgr

Tendering) ufRdder FUrEr aiffs  ysaoiiadr  @ex
HHTEASTR AT 309 35F ey O TIF 4.
Focher Afer Rawrer s AERoarEr R
ALY, A FGE AR Fieht TGeT STovel TR,
wEN-

3iaRk# s

=8/ -
forgerr

605 6" Floor. Rasik CHa L B Sad2) serdidiamer diz. 3. IBBIIPE-0040/1PA-2/2022-23/50021 e T wEl-
Tilak Rd No gor(vior::aon-.w. l\‘/ll;mb:i-ilof). 104 g E g cirp spi@redifmail com T | i bk ?Fﬁ‘
st iaveakil@amail com| [ LFE2TT: B TUwE e . 99.09 202 wha | | | ST SH-AHAIVSTE/SRAA101/2024 A FHa$ AGAIRIITD T I e, §

FAIH AER Jaa HTvaE Id @, AG
sidha, (9) ot ot aerga 2eEHE,
(2) 4. TEHET IEER [EE T
va. A desmr AW, gET (ufdE),
FaE - gooo¢ T Rem “siw ot Tt
AR Fl-aEeE 2 SEE” o
TARAIALNA & S HAoTeailel Teferedl
. 9oR-T, HSANT o A.EE (B
) (THged cov AL, faeeam
Pl © AT 4. o 350 Hiois
ieTeRee o Tl auiet dhetell SN et
IR A el I,
PN i FeT TelablaoE
aed, IOukteR, TEvEe, [l #,
IEUEl, WREH, URUIEER, UM,
A, W, afzare a1 AT s s
VIS TaEUE HOME! BT HIvamEt
e Fiie Rewurs v R
e ot Teud faEEmaeiiEr g@E
i SRR T, 9. e FH@a,
e@ee AFS IA AT, 9¢, R
T Feen, demr dvave @, @R
®. 3, UHa fEq amdiees, 1. 7. el
W, AT WA Od, #IE gooo9d A
e wee 3EUen @vEnd g
I Ae 3NN Al 27, T TR,
et e 31 Tereea g
FTEFI ST
digefiesm e i 3u el fad
aﬁaa@mﬁmﬂm F@tea. ®. 22
m shaﬂﬂaa—fm w%lm sifon
fregmdie ofwten =@ s e
gHeIaT aueed SO FewAl, U4
. Homer AN, aeT (ufEm), Had
- Booo¢ FA e “im &t =Ed
AR Fl-aEeE 2 SEE” o
TARAIALNA & S HAoTeailel Teferedl
. wo2-U, UFHY AN o2 LG
(BT §hes) (TA cow g fiee
30 EGe) d WE TET Heee
Ui HTOT Pt B, wof- TEID! TamA
3TETl 6. €9 d o4 (22 FAfAE) ey
Shetedl  THAHNTALNS  somEmon  3nfr
Tewdaslier T4 3nf1 Ueser anenell gaes,
ofifes febvan TRarider.
fa=tias 2w G, vorw.
& -
(i snferer @)
sla@ihe, 30 e HFE

SITEtT o=
AR YT 2vaRT At B, w1 @i 2 dex
i B-dmes 96 L, geE 9 @
e 4. JuR =g e i 9. sieT
AmEig R aiear Aiete, TE--reT,
g A foreer amt A9 Rem 8w
e 2, feet . 9y, ¥0.ELe. wHid 30/
d e . 8 anfor < i £/ 9, o/ 9 =R
Feleul SRR aitele] Tl HRiE SIvEE
fer=anr e AeieaeRiel el . L (3R
44 wEie 903) HIEN 90 A5, @iC
S =1 HeHilel 5g W FHVS A1) 5e

1) #. AME Swaw et < s
3Rfde S gi=n e e %, omr a-
30L3/3007 WO @@ 93.08.3002
RAoi faisht BRI @ e i e
) WM. I eRfdE S T 5. e ga
Edl 9 2. (AN AR Wewdl di=dl ST
=ievfl . @7 9- ok /2003 IR i
39.09.2003 3o A TRRUF T @NE
iefiesRer grac.
3) 4. e gAY Swd 9 8. gAY giEx
wwdl i s gER gHeEg BeE g
st @i gumEg BiEE g swEmE
et %. B 9- YRES 008 IR fETE
09.03.300% o [ RRUF 9 RE
efiesRer g
§) Ay e dvEed feR aRd HEr
SIS,
BTN AN T R T HIRTHA Ao/ fear
TR 170/ et T ST <A TT S o=y o T
FFRIOERIERA 41/ 908, 9 @ Auiel, TE
T3t Higas for., 9fed dMeT TR, 3
ofifers do for. ey, T (7), B qrerR
- 09202 3 R F1 9RTE) eATHIRT
9% feaar=n a9 B, A=A A FAe!
T B, T DIV ST e Tl Mo
TR AT, T g e fobar AT e ARy
AT e
T S SRIeeE G TR AR
¢ Fea anfor At aRvar 3 anfer weReR
FRUR W B, BURE g 4T 59
AR 3% T Ha IRIceREd HRETF
AT AR AER &S S & T
a1 PR THRAT FEER T T Dol
AR I T I IF /R
ad aftr gRomsRar @a=n SREda
FR IO M Fehl/FEER TR SR
FEHRS -
I, faTia 2% e, 038




